FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation)
Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
Coincept Accounting Solutions Private Limited

1. NAME OF CORPORATE PERSON Coincept Accounting Solutions Private
Limited

2. DATE OF INCORPORATION OF 11" Nov 2013
CORPORATE PERSON

3. AUTHORITY UNDER WHICH Registrar of Companies, Pune.
CORPORATE PERSON IS INCORPORATED/
REGISTERED

4. CORPORATE IDENTITY NUMBER / (U74999PN2013PTC149403
LIMITED LIABILITY IDENTITY NUMBER
OF CORPORATE PERSON

5. ADDRESS OF THE REGISTERED OFFICE (7, Duggal Plaza, Prem Nagar, Pune,
AND PRINCIPAL OFFICE (IF ANY) OF Maharashtra, India. Pin Code - 411037
CORPORATE PERSON

6. | LIQUIDATION COMMENCEMENT DATE  [30™ March 2025
OF CORPORATE PERSON

7. [NAME,ADDRESS, EMAIL ADDRESS, Mr. VINIT NAGAR
TELEPHONE NUMBER AND THE 818, SHIVALIK SATYAMEYV,
REGISTRATION NUMBER OF THE BOPAL-AMBLI CROSS ROAD, BOPAL,
LIQUIDATOR AHMEDABAD-380058, GUJARAT

[Email: ipvinitnagar@gmail.com
Telephone No: 02717-416007

[P Registration No.: IBBI/IPA-002/1P-
IN01223/2023-2024/14297

AFA: AA2/14297/02/311225/203448

8. LAST DATE FOR SUBMISSION OF CLAIMS 29 April 2025

Notice is hereby given that M/s. Coincept Accounting Solutions Private Limted has commenced
voluntary liquidation on 30t March 2025.

The stakeholders of M/s. Coincept Accounting Solutions Private Limted are hereby called upon
to submit a proof of their claims, on or before 29™ April 2025, to the liquidator at the address

mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.
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Liquidator of M/s. Coincept Accounting Solutions Private Limited D
LY PROT

Date: April 2, 2025
Place: Pune
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Delhi court orders FIR
against Kapil Mishra on
2020 riots complaint

NIRBHAY THAKUR
NEW DELHI, APRILT

A CITY court Tuesday directed
the registration of an FIR against
BJPleader Kapil Mishra, now the
Delhi Law and Justice Minister,
onacomplaintalleginghehada
role in the 2020 riots in
Northeast Delhi.

Additional Chief Judicial
Magistrate Vaibhav Chaurasia al-
lowed the application of the
complainant, Yamuna Vihar res-
ident Mohammad Ilyas, who
had sought an FIR against Mishra
and the then SHO of Dayalpur
police station and five others, in-
cluding BJP MLA Mohan Singh
Bisht and former party legislator
Jagdish Pradhan.

Allowing the plea, the judge
noted that a cognizable offence
was made out against Mishra.

In his complaint, Ilyas had
listed five incidents. Of these five,
the court found merit in the
complaint regarding one inci-
dent — investigation was already
underway in relation to the other
four incidents.

This incident was the one in
which the complainant alleged
that Mishra, along with his asso-
ciates, blocked a road in
Kardampuri and broke carts be-
longing to Muslims and Dalits.

“Outrightly, [ am to observe
that the credibility of the com-
plainant in filing the complaint
isvery high,” ACJM Chaurasia ob-
served, noting that Ilyas had “un-
knowingly... brought forth five
incidents before this court” and
was “not aware that the investi-
gations are still pending against
those incidents”.

He said if one of these inci-
dents “would have been found

Delhi Law
and Justice
Minister
Kapil Mishra

to be false, this Court would have
observed otherwise with respect
to the credibility of the com-
plainant and complaint”.

In 2020, communal violence
rocked Northeast Delhi between
February 24 and 26. Theriots left
53 people dead and over 500in-
jured.

In February this year, the
Delhi Police opposed the com-
plainant’s plea, stating that
Mishra was being “framed” in
the matter and he had norole to
play in the riots.

Special Public Prosecutor
Amit Prasad told the court that
Mishra’s role had already been
investigated in the larger con-
spiracy behind the riots and
nothing incriminating was
found against him.

Ilyas, who was represented
in court by advocate Mehmood
Pracha, also claimed that the
then DCP, Northeast Delhi, was
standing next to Mishra along
with other police personnel,and
warning the protestors to “va-
cate the area or face conse-
quences”.

ACJM Chaurasia said, “Mr
Kapil Mishra himself acknowl-
edged in the interrogation that
he was available in the area and
people gathered around himand
he further knew them.
Therefore, the presence of the
proposed accused no. 2 (Mishra)
cannot be ruled out, further for-
tifying the allegations of the
complainant.”

EXPRESS NETWORK

India, Chile agree to begin talks

for economi

SHUBHAJIT ROY
NEW DELHI, APRIL1

ASINDIA and Chile agreed to start
negotiations foracomprehensive
economic partnership agreement
after a bilateral meeting with the
visiting President of Chile Gabriel
Boric Font, Prime Minister
NarendraModi described Chile as
the “gateway to Antarctica”.

“Today we have instructed
our teams to begin discussions
on a mutually beneficial com-
prehensive economic partner-
ship agreement,” Modi said,
adding that the India-Chile part-
nership will be strengthened in
the field of critical minerals and
work will be done to establish re-
silient supply and value chains.

In the field of agriculture, co-
operation will be done to ensure
food security by combining each
other’s capabilities, he said.

“The growing cooperation in
the field of defence is a symbol
of our deep mutual trust. We will
move forward to create defence
industrial manufacturing and
supply chains in this area accord-
ing to each other’s needs,” Modi
said. “We will increase coopera-
tion between the agencies of
both the countries to face com-
mon challenges like organised
crime, drug trafficking, terror-
ism,” he said.

Describing Chile asanimpor-
tant partner of India in Latin
America, Modi said: “India is
ready to share its positive experi-
ence with Chile in Digital Public
Infrastructure, Renewable Energy;,
Railways, Space and other areas.”

PM Modi said they also signed
aletter of Intent as Chileis seenas
the “Gateway to Antarctica”. “We

Seven children among 21 killed in

Gujarat firecracker godown blast

BRENDAN DABHI
AHMEDABAD, APRIL T

AT LEAST 21 workers, including
seven children, were killed and
six others were injured ina blast
at a “illegal” firecracker ware-
house, leading to the structure’s
collapse, on the outskirts of
Deesa town in Gujarat’s
Banaskantha district on Tuesday,
said police.

The blast at the warehouse,
owned by Deepak Traders, took
place around 9.30 am.

The Banaskantha police on
Tuesday evening booked ware-
house owners Khubchand
Renumal Mohanani and his son
Deepak Khubchand Mohanani
on charges of culpable homicide
not amounting to murder, ac-
cording to the FIR.

Both accused were detained
by the Local Crime Branch (LCB)
within hours of the incident and
questioned. Till the filing of this
report, the accused were not for-
mally arrested, said police.

An FIR into the matter was
lodged at Deesa Rural police sta-
tionat8:15 pmon April 1, based
on a complaint by Deesa
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Rescue operation underway at the blast site in Gujarat’s
Banaskantha on Tuesday. Bhupendra Rana

Mamlatdar Vipulkumar
Kiritkumar Barot.

“The two accused persons
did not instal fire safety equip-
ment in their godown, illegally
stockpiled large amounts of ex-
plosive firecrackers...” said the
FIR. While the Centre announced
an ex-gratia of Rs 2 lakh each, the
state government announced a
compensation of Rs 4 lakh each
for the kin of the deceased. Both
the central and state govern-
ments have announced a com-

pensation of Rs 50,000 each for
the injured.

The identity of 19 victims
have been ascertained even as
the DNA samples of other two,
presumed dead, are being
processed to know about them,
said the officials.

Police said that the death toll
may rise with several body
parts of unidentified people
having been found in the debris.
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Teachers’ body criticises V-C’s office,
Allahabad University gags all its staff

SHYAMLALYADAV
NEW DELHI, APRIL1

DAYS AFTER a teachers' associa-
tion under the University of
Allahabad publicly alleged admin-
istrative delays in the Vice-
Chancellor's office, the institution
hasissued a circular asking teach-
ing and non-teaching staff to
“strictly refrain” from publishing
articles and airing their views in
the media.

The circular, dated March 29
and issued by Registrar Prof
Ashish Khare, states that “all the
teaching and the non-teaching
staff members of the University of
Allahabad must strictly refrain
from publishing articles, news,
comments and views in print or
digital media, which explicitly or
implicitly tarnish the image of the
University of Allahabad”.

It also warns that “failure to
comply will result in appropriate
action against the erring staff
member, as per the provisions laid
out in the Act, Statutes and
Ordinances of the University”.

On March 25, the Allahabad
University Constituent Colleges
Teachers Association (AUCCTA)
hadissued a pressrelease, follow-
ingits general body meeting, stat-
ing that “several members were
angry and agitated thatfiles of col-
leges are piled up in the Vice-
Chancellor's office formonthsand

(they) have to make frequent vis-
its to the V-C's office for even mi-
nor work.”

AUCCTA president Umesh
Pratap Singh could not be reached
for comment on the Registrar's
circular.Adepartment head inthe
university, speaking on condition
of anonymity, described the cir-
cular as “unfortunate”. “No one
cancriticise the university author-
ities on record,” the department
head said. The circular does notre-
fer to the teachers' association or
its press release. Vice-Chancellor
Prof Sangita Srivastava's office re-
ferred a request from The Indian
Express for comment to the
Registrar. When contacted, Khare
described the circularas “routine”.
“This notification is a routine
thing. We had issued one earlier
aswelland the present oneisonly
afollow-up of that,” he said.

OnNovember 14,2024, Khare
had issued a circular advised
teaching and non-teaching staff
that “other than publication of ar-
ticles or news of purely literary,
artistic or scientific character, any
publication in form of any article
or news in print or digital media
platforms must first be reviewed
by the Public Relations Officer
(PRO)and subsequently approved
by the competent authority”.

Responding to queries from
The Indian Express on the latest cir-
cular, Prof Jaya Kapoor, PRO of the
university, said, “The (March 29)

notice has been issued in view of
the model code of conduct for
teachers. Teachers can share their
achievements and research find-
ings, but have been advised to re-
frain from making statements in
social media, etc., on issues that
would tarnish the image of the in-
stitution. No action has been ini-
tiated so far on anyone in consid-
eration of the notice (dated
November 14).”

The University of Allahabad,
once known as “Oxford of the
East”, was established in 1887 and
is the fourth-oldest university of
modern India. It has been a
Central university since 2005 and
isone of the 165 in the category of
Institutions of  National
Importance (INI).

partnership pact

President Droupadi Murmu speaks during a banquet hosted in honour of Chilean President
Gabriel Boric Font at Rashtrapati Bhavan on Tuesday. P11

welcome the agreement reached
today on the Letter of Intent be-
tween the two sides to enhance
cooperation in this important
area,” he said. Chile is considered
agateway to Antarctica primarily
due to its geographic proximity
and the presence of key cities like
Punta Arenas, which serve as ma-
jor departure points for expedi-
tions and scientific research trips
to the continent.

Reflecting on the ongoing and
growing relationship between
India and Chile, the Chilean
President said, “Today, we have
come to consolidate the seven
decades of our relation with India
which are based on the earlier
visits with Chile. I have the hon-
our of being the third president
to visit India after 16 years.”

SC denies
interfering with
HC order of
whitewashing
Sambhal mosque

EXPRESS NEWS SERVICE
NEW DELHI, APRILT

THE SUPREME Court Tuesday re-
fused to interfere with the
Allahabad High Court order ask-
ing the Archeological Survey of
India (ASI) to undertake the
whitewashing of the exterior
part of the disputed mosque in
Uttar Pradesh’s Sambhal, and to
recover the expenses incurred
from the mosque committee.

“We are not inclined to inter-
fere with the impugned judg-
ment,” a bench of Chief Justice
Sanjiv Khanna and Sanjay
Kumar said, dismissing the ap-
peal.

Appearing for the appellant
Satish Kumar Agarwal, Advocate
Barun Sinha contended that
such permissions will create
more confusion.

The plea pointed out that a
single judge of the Allahabad HC
on March 12 directed ASI to
complete the whitewashing, and
claim the expenses from the
committee of management of
Jami Masjid, Sambhal. “The di-
rection to the Archeological
Survey of India to recover in-
curred expenses from the
Committee of Management of
Jami Masjid Sambhal is prejudi-
cial to the right and interest of
the Petitioner being a devotee of
Hari Har Temple, Sambhal,” said
the plea.

Advocate Sinha submitted
that ASI had enough funds to
take up the whitewashing if it
was really needed, but the court
refused to intervene orissue any
direction.

On December 12, 2024, the
Supreme Court barred civil
courts across the country from
registering fresh suits challeng-
ing the ownership and title of
any place of worship or ordering
surveys of disputed religious
places until further orders, and
made it clear that no “effective”
orders can be passed.
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PM Modi said thatin the dis-
cussions, the two leaders identi-
fied untapped potential in the
field of investment. “In today's
discussions, we identified sev-
eral new initiatives to enhance
cooperation in the coming
decade. We welcome the growth
inmutual trade and investment.
We agree that there is also un-
tapped potential for more coop-
eration in this,” he said.

PM Modi said that the two
countries will combine in the
agricultural sector, and that India
will share its experience in sev-
eral other sectors. “Cooperation
will be done to ensure food se-
curity by combining each other's
capabilities in the field of agri-
culture. Indiais ready to share its
positive experience with Chilein

digital public infrastructure, re-
newable energy, railways, space
and other areas,” he said.

“Onthe global front, Indiaand
Chile agree that all tensions and
disputes should be resolved
through dialogue. We agree that
reforms in the United Nations
Security Council and other insti-
tutions are necessary to face
global challenges. Together, we
will continue to contribute to
global peace and stability,” he said.

PM Modi added that the
growing influence of Indian
films in Chile underscore the ac-
ceptance of cultural diversity be-
tween both the nations.

The Indian side expressed its
desire toreceive and train Chilean
military in areas of mutual inter-
ests, the joint statement said.

Maharashtra Navnirman Sena workers hand over a leaflet to
a bank official requesting the use of Marathi in official
operations in Thane on Tuesday. Deepak Joshi

MNS workers slap Powai

security guard over not
speaking Marathi, booked

EXPRESS NEWS SERVICE
MUMBAI, APRIL1

POWAI POLICE booked three
MNS workers and a grocery app
delivery boy Tuesday for al-
legedly slapping a security guard
of a Powai residential society for
not speaking in Marathi.

The guard, Bhavaniprasad Jha
from Darbhanga in Bihar, works
asasecurity guard at L&T Emerald
Housing Society.

On Monday around 8:30pm,
agrocery company's delivery boy
arrived at the society. As per the
FIR, after he made his delivery and
while he was on hisway out of the

society, he abused the guard.

When Jha confronted him, the
delivery boy recorded avideoand
told him to speak in Marathi. Jha
told him, "Marathi gayi tel lagane,
tumgali kyu dete hai? (To hell with
Marathi; why did you abuse
me?)" The delivery boy left, and
returned at 9.30pm with three
MNS workers, the FIR stated. One
of them slapped Jha while his as-
sociates abused the guard. They
also forced Jha to apologise, the
police complaint stated.

On Tuesday Jha lodged a
complaint with Powai police.
The four were booked under var-
ious sections of BNS. Further in-
vestigation was underway.
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Empuraan cuts:
Shots linking plot
to Godhrariots
to be removed

Visuals with total duration of 2 mins
and 8 seconds have been deleted

PRESSTRUSTOFINDIA
THIRUVANANTHAPURAM, APRIL
|

THE MOHANLAL-STARRER ‘L2:
Empuraan’ will hit the screens
with 'voluntary modifications'
suggested by its makers by
Wednesday, deleting many
scenes which directly link the sto-
ryline to the Godhrariots.

The Central Board of Film
Certification (CBFC) has endorsed
the screening of the movie with
the modifications and the film-
makers are in the final stages of
the editing and mastering works,
after which it will be uploaded to
theatres, sources said.

The regional office of the CBFC
here, after a special meeting on
Sunday, endorsed the cuts pro-
posed by the producers and is-
sued a fresh certificate.

As per the new CBFC certifi-
cate, there are cuts or changes in
24 scenes which have direct links
with the communal riots. Visuals
with atotal duration of 2 minutes
and 8 seconds have been deleted
from the original movie.

The card mentioning the pe-
riod as 2002-India’ has been re-
placed with ‘A few years ago' in
the new version.

Four scenes showingviolence
against women during the riots
have been deleted. The name of
the villain character of the movie,
whois shown asfomenting com-
munal violence, has been

changed from “Bajrangi” to
Baldev, which has to be re-dubbed
inseveral scenes. Besides this, the
“thanks card” at the beginning of
the movie attributed to Union
Minister and actor Suresh Gopi
has been removed.

The new version also will not
have scenes showing vehicles
movingin front of religious struc-
tures at four places and several vi-
suals and dialogues of short dura-
tion by the villain characterin the
film. The scene showing the car
with the name board of ‘NIA" has
been removed and an audio with
the mention of the agency muted.

The producers approached
the CBFC for 'voluntary modifica-
tion' after being swarmed by
protests and negative opinions
from Sangh Parivarleadersand its
cyber handles.The RSS mouth-
piece, ‘Organiser,’ had strongly
criticised the movie, saying the
film is trying to push an age-old
anti-Hinduagendawith analarm-
ingbias. "Rather than focusingon
the true historical events, the film
uses the backdrop of the 2002
post-Godhra riots to push a divi-
sive, anti-Hindu narrative that
posesaserious threat to commu-
nal harmony,” it had said.

While the ruling CPI(M) lead-
ers in Kerala, Chief Minister
Pinarayi Vijayan and Opposition
Leader in the state Assembly V D
Satheesan stood behind the
movie, some BJP leaders issued
open statements againstits direc-
tor Prithviraj and actor Mohanlal.

Kerala BJP suspends
member who moved HC
to ban movie screening

SHAJU PHILIP
THIRUVANANTHAPURAM,
APRIL1

A BJP district functionary in
Kerala, who petitioned the High
Court Tuesday seeking a ban on
the screening of Mohanlal-star-
rer Empuraan, has been sus-
pended from the party’s primary
membership on charges of indis-
cipline. The court also refused to
grant interim relief to the peti-
tioner, V V Vijeesh, a member of
the BJP district committee,
Thrissur.

Vijeesh had claimed that the
film screening could incite com-
munal tension and disturb pub-
lic order due to the reference to
the 2002 Gujarat riots.

The bench of Justice CS Dais,
which heard the petition, said
once the censor board issues a
certificate to a movie, there is a
presumption that the film is fit

for screening. The court also
noted that as of today, no crime
has been registered by the police
in connection with any incident
related to the screening.

The petitioner had arraigned
the Union Ministry of
Broadcasting, the regional offi-
cer of the censor board, film di-
rector Prithviraj Sukumaran, ac-
tor Mohanlal and producers
Antony Perumbavoor and
Gokulam Gopalan as respon-
dents. The court will next con-
sider the matter on June 3.

On the suspension of the
party leader, BJP Thrissur city
district president Justin Jacob
said the decision was taken with
the consent of the state leader-
ship.

“Vijeesh took a stand con-
trary to that of the party’s state
leadership. He approached the
High Court as a party district
committee member, hence the
action,” he said.

FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bank ruptcy Board of India
(Voluntary Liquidation) Regulations, 2017)
FOR THE ATTENTION OF THE STAKE HOLDERS OF

Coincept Accounting Solutions Private Limited

PUBLIC NOTICE

TO WHOMSOEVER IT MAY CONCERN

Public is hereby notified that Development
Agreement dated 21.05.2014 with respect to
land bearing Survey No.77/1 (Part) Village
Kothrud, Taluka Haveli,
favour of M/s Sobha Limited stands cancelled
vide Termination Notice dated 17.03.2025.

Based on the said Development Agreement,

M/s Sobha Limited

residential real estate Project 'Sobha Nesara'

on the said land.

That we have also filed a case bearing No.
1958/2025 before the Hon'ble Commercial
Court, Pune against M/s Sobha Limited.

Public is hereby notified not to deal with the
said land and/or buy any unit/ apartment/ villa
in the Project 'Sobha Nesara' till settlement of

the dispute.

301, Amit Shreephal, Ghole Road,
Shivaji Nagar, Pune- 411005.

District Pune, In

was constructing a
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Mob. 9175181200

1. | NAME OF CORPORATE Coincept Accounting
PERSON Solutions Private Limited

2. | DATE OF INCORPORATION 11" Nov 2013
OF CORPORATE PERSON

3. |AUTHORITY UNDER WHICH Registrar of Companies,
CORPORATE PERSON IS IN Pune.
CORPORATED/ REGISTERED

4. | CORPORATE IDENTITY | U74999PN2013PTC149403
NUMBER/ LIMITED LIABILITY
IDENTITY NUMBER OF
CORPORATE PERSON

5. | ADDRESS OF THE 7, Duggal Plaza, Prem
REGISTERED OFFICE AND | Nagar, Pune, Maharashtra,
PRINCIPAL OFFICE (IF ANY) India. Pin Code - 411037
OF CORPORATE PERSON

6. | LIQUIDATION 30" March 2025
COMMENCEMENT DATE OF
CORPORATE PERSON .

7. | NAME, ADDRESS, EMAIL Mr. VINIT NAGAR
ADDRESS, TELEPHONE | 818, SHIVALIK SATYAMEV,
NUMBER AND THE BOPAL- AMBLI CROSS
REGISTRATION NUMBER OF | ROAD, BOPAL, AHMEDABAD-
THE LIQUIDATOR 380058, GUJARAT

Email: ipvinithagar@gmail.com
Telephone No: 02717-416007
IP Registration No.: IBBI/
IPA-002/IP-
N01223/2023-2024/14297
AFA:
| AA2/14297/02/311225/203448

8. | LAST DATE FOR SUBMISSION 29" April 2025

OF CLAIMS

Notice is hereby given that M/s. Coincept Accounting Solutions
Private Limted has commenced voluntary liquidation on 30t March

2025.

The stakeholders of M/s. Coincept Accounting Solutions Private
Limted are hereby called upon to submit a proof of their claims, on
or before 29*" April 2025, to the liquidator at the address mentioned

against item 7.

The financial creditors shall submit their proof of claims by electronic
means only. All other stakeholders may submit the proof of claims in

person, by post or by electronic means.

Submission off alseormis leading proof sof claim shall attract

penalties.
Vinit Nagar

Liquidator of M/s. Coincept Accounting Solutions Private Limited
Date : April 2, 2025,

Place

: Pune

Join FREE Whatsapp Channel https://whatsapp.com/channel/0029Van2VRb%ﬁ&Ej8Rimieox§t§3?-'w M

Pun
Join FREE Telegram Channel https://t.me/+Bu7seanQc?thDg1



PUBLIC NOTICE

Notice is hereby given that, Mr. Denish Bipin Sheth and Mrs. Rekha Bipin
Sheth, residing at : A-1404, Ganga Ishanya, Next to Shankar Maharaj Math,
Pune Satara Road, Dhankawadi, Pune-411043 ('Said Owner') is owner of the
property particularly described in schedule hereunder ('Said Property'). The said
owner has agreed to sale the Said Property to my client. If any person/s, bank,
financial institution having any claim, right, or interest or charge of any nature on
the said property by way of sale, exchange, mortgage, charge, easement, Gift,
trust, inheritance, lease, lien or otherwise however are hereby requested to inform
the undersigned in writing, together with supporting documents in evidence within
11 (Eleven) days from the date of publication of this notice, at the address given
below, failing which the transaction will be proceeded further without reference to
any such right, claim or demand, if any, shall be deemed to have been waived or
abandoned.

SCHEDULE

All that piece and parcel consist of the property bearing Commercial Unit/
Shop No. 15 on the Ground Floor admeasuring about 39.48 Square Meter (Built-
up area), along with Basement No. 15 having area admeasuring 31.40 Square
Meter, in the building known as *Gagan Galaxy," in '‘Gagan Samruddhi Co-operative
Housing Society Limited', which is constructed on the property bearing S. No. 612,
Hissa No. 6, 7, 8, 9 (Part), S. No. 615 Hissa No. 1 (1) Part, situated at revenue
village Bibvewadi, Taluka Pune City, District Pune, which is within the local limit of
Pune Municipal Corporation and within the jurisdiction of registration District, Sub-
Registrar Haveli, Pune. Place : Pune. Date : 01/04/2025.

AMOL PANDHARE, Advocate

B-402, Shankarahi Park Phase-Il, Shivajipark Lane No. 2, near Sai Chowk,

New Sangavi, Pune- 411027. Mobile : +91 8421844108,
E-mail :- adv.amolpandhare@gmail.com
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PUBLIC NOTICE

All the people are hereby informed by this Public Notice that
Land Owners Shri Anup Nivrutti Phalake and Shri Kailas Shivaji
Dhore have Assigned and granted Development Rights in favour of
Bagadebaba Associates, a Partnership Firm through its Partner Shri
Dilip Sahebrao Gaikwad and Shri Vijaysingh Sahebrao Gaikwad in
respect of land described in Schedule given hereunder. Due to some
reasons Bagadebaba Associates have not developed the said land and
hence now the Land Owners with consent of Bagadebaba Associates a
Partnership Firm, through its Partner Shri Dilip Sahebrao Gaikwad and
Shri Vijaysingh Sahebrao Gaikwad have agreed to Assign and Grant
Development Rights in favour of my client and they are negotiating for
development rights with my client. The land owners and Bagadebaba
Associates, a Partnership Firm through its partners, have assured my
client that the said land is free from all encumbrances of whatsoever
nature and they have clear and marketable title in respect of said land.
If any person/s or institution has/have any Right, Title and Interest
in the said land by way of Lease, Gift, Lien, Sale, Charge, Exchange,
Loan, Mortgage or any other way, he/she/they should inform me
within 15 days, in writing from the date of publishing this public
notice, along with related documents, showing his/her/their right, title and
interest in the said land. Otherwise my client shall complete the
transaction, presuming that the said land is free from all encumbrances
and nobody has/have any right, title and interest in the said land and all
such prior claims, if any, have been waived by the respective persons and
in that case my client shall not be responsible in any way, if any objection
is raised afterwards.

SCHEDULE

All that piece and parcel of the Land bearing Survey No. 153 Hissa
No. 1B, CTS No. 2741, 2744 to 2748, area admeasuring 06.27 Aar i.e. 627
sq. mtrs., situated at Village Yerawada, Taluka-Haveli, Dist -Pune, within
the limits of Pune Municipal Corporation, Pune and bounded as under :

On or towards East : By property of Shri Dnyaneshwar Vithoba

Rajguru.

On or towards West : By 30 ft Road

On or towards South : By 30 ft Road and land of Shri Gajanan

Dattatraya Rajguru.

On or towards North : By 30 ft Road and church
SANJEEV SHARMA, Advocate & Notary (Govt. of India)

Off. No. 19, Navrang Plaza, Vishrantwadi, Pune -15. Ph.No.
370258458, 7020725655, Email-sanjeev3569@yah00.co.in (R No. 2504064398)

FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF

Coincept Accounting Solutions Private Limited

1. | NAME OF CORPORATE
PERSON

2. | DATE OF INCORPORATION
OF CORPORATE PERSON

3. |AUTHORITY UNDER WHICH
CORPORATE PERSON IS
INCORPORATED/ REGISTERED

4., | CORPORATE IDENTITY
NUMBER/ LIMITED LIABILITY

Coincept Accounting
Solutions Private Limited

11" Nov. 2013

Registrar of Companies,
Pune.

U74999PN2013PTC149403

IDENTITY NUMBER OF
CORPORATE PERSON
5. | ADDRESS OF THE 7, Duggal Plaza, Prem

REGISTERED OFFICE AND
PRINCIPAL OFFICE (IF ANY)
OF CORPORATE PERSON

6. |LIQUIDATION
COMMENCEMENT DATE OF
CORPORATE PERSON

Nagar, Pune, Maharashtra,
India. Pin Code - 411037

30" March 2025

7. |[NAME, ADDRESS, E-MAIL Mr. VINIT NAGAR
ADDRESS, TELEPHONE | 818, SHIVALIK SATYAMEV,
NUMBER AND THE BOPAL- AMBLI CROSS

REGISTRATION NUMBER OF
THE LIQUIDATOR

ROAD, BOPAL, AHMEDABAD-
380058, GUJARAT
Email: ipvinitnagar@gmail.com
Telephone No: 02717-416007
IP Registration No.: IBBI/
IPA-002/1P-
N01223/2023-2024/14297

AFA:
AA2/14297/02/311225/203448
29" April 2025

8. | LAST DATE FOR SUBMISSION
OF CLAIMS

Notice is hereby given that M/s. Coincept Accounting Solutions
Private Limited has commenced voluntary liquidation on 30t
March 2025.

The stakeholders of M/s. Coincept Accounting Solutions Private
Limited are hereby called upon to submit a proof of their claims, on
or before 29t April 2025, to the liquidator at the address mentioned
against item 7.

The financial creditors shall submit their proof of claims by electronic
means only. All other stakeholders may submit the proof of claims in
person, by post or by electronic means.

Submission off alseorm is leading proofs of claim shall attract
penalties. Sd/-

Place : Pune Vinit Nagar

Date : April 2, 2025. Liquidator of M/s. Coincept Accounting
(TF.R40334¥%0%) Solutions Private Limited
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PUBLIC NOTICE

Public at large hereby informed that, MR. RAVINDRA
BAJRANG GADE is owner of the said Land an admeasuring
area 00 H 02 R of Survey No. 13/1/2/1 old S. No. 13/1/2 being
and situated at Village: Aautade Handewadi, Taluka : Haveli,
& District : Pune by virtue of Sale deed registered in Sub-
Registrar Haveli 1 at S. No. 17612/2024 Dt. 10/09/2024.

That, my Client Represents that, Original sale deed
executed by Shankar Rambhau Dhamuse in favour of
Laxman Ramchandra Samjiskar at Sub-registrar Haveli No.
1 Sr. No. 14482/1988 Dt. 24/10/1988 is misplaced/ Lost.
Further if any person this document found or haying any type
of charge on the said property by virtue of the said document
should approach within 8 days of this notice and further, not
to deal with the said property or with the said documents in
any manner or entertain transactions of any nature pertaining
to said documents without express consent of my client. And
any person dealing with the same and not adhering to this
notice has done so at his own risk and my client shall not be
responsible for the same.

Pune

Date : 01/04/2025

MRS. SWATI DHOBALE,

Advocate & Notary (Govt. Of India)

Office : Off.No.14, 15t Floor, Shrisai Tower, 273, Narayan Peth,
Kelkar Rd, Pune 411030 Ph.020-24430176, M.-9423858658
Email : adv.swatidhobale@gmail.com (R-No. 2504154421)
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Vipula D. Haridas
Advocate & Public Notary (Govt. of India)

Office No.12, 3" Floor, Nutan Classic, CTS No. 639,
Opp. DSK Chintamani, Narayan Peth, Pune 411030.
Mobile No. 9822454254/ 9021532588. (T1.5.340¥06%320)

PUBLIC NOTICE

NOTICE is hereby given that Smt. Susha Mathew W/o M. O.
Mathew and Mr. Danial Tayappa Aandas are the Owners of the
Schedule Property. The Owners have further represented that their title
to the said Schedule Property is free from all encumbrances, clear &
Marketable. We are required to investigate the Owner's unencumbered,
clean, clear and marketable title to the Scheduled Property and the rights
of the Owner to sell, transfer and convey the Scheduled Property.

All persons / entities including inter alia any individual, Hindu
Undivided Family, company, bank(s), financial institution(s), non-banking
financial institution(s), trust, a firm, limited liability partnership, an
association of persons or a body of individuals whether incorporated or
not, lender(s), creditor(s) and/or authority-having any right, title, benefit,
interest, share, claim, objection or demand whatsoever in respect of
the said Properties and / or any part/s thereof by way of sale, transfer,
exchange, lease, sub-lease, assignment, mortgage, charge, lien,
inheritance, bequest, succession, gift, maintenance, easement, trust,
tenancy, sub-tenancy, leave and license, care-taker basis, occupation,
possession, family arrangement/settlement, decree and/or order of any
court of law, contracts / agreements, development rights, partnership,
share, pledge, encumbrance, right of way, lis pendens, reservation,
agreement for sale, power of attorney, FSI consumption, right of first
refusal, pre-emption and/or any liability and/or any writing and/or any
arrangement, memorandum of understandings, letter of intent/heads
of terms and/or any commitment otherwise howsoever, are hereby
required to make the same known in writing, along with documentary
evidence, to the undersigned within 14 (fourteen) days from the date
hereof, failing which such right, entitlement, title, benefit, interest, share,
claim, objection and/or demand, if any, shall be deemed to have been
waived and/or abandoned for all intents and purposes and not binding
and title of the Owners to the said Scheduled Property shall be treated
as clear and marketable.

The Schedule Above Referred to

All that piece and parcel Land lying and Situated at Village Kivale
within the Registration District Pune, Sub-Registration District Haveli,
Taluka Haveli and within the limits of Pimpri-Chinchwad Municipal
Corporation bearing Survey No. 21 Hissa No. 1/3/2/2, area admeasuring
00 Hectare 02 Ares, Assessed at Rs. 00.04 Paisa, belonging to Smt.
Susha Mathew W/o Mr. M. O, Mathew, which is bounded as -

towards East - Defense Land, South - Private Plot No- 8, West -
Road Out of Private Plot No. 19 & 17 and North - Private Plot No. 7."
bearing Survey No. 21 Hissa No. 1/3/2/6, area admeasuring 00 Hectare
02 Assessed at Rs. 00.04 Paisa, belonging to Mr. Danial Tayappa
Aandas, which is bounded as -

towards But - Defense Land, South - Private Plot No. 2, West -
Road out of Private Plot No. 11 & 12 and North - Private Plot No. 1 A.

Dated this 15t of April 2025.

SURAJ B. KALE, Advocate

Office : Mahalaxmi Heights, 2" Floor, Rahatani Chowk, Rahatani, Pune
-411017. Mobile : +91 9764904949 Email : advskale@gmail.com
(R-No. 2504064396)
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PRITHWANI, Advocate

E-mail : bhavanaprithwani@gmail.com

PUBLIC NOTICE

It is hereby brought to the notice of public in general that, [1] Urmila Gautam &
[2] Shekhar Gautam both r/at — munjabawasti, dhanori, pune - 411015; are
the sole & exclusive owners of “Flat No. 802 Admeasuring carpet area about
58.79 Sq.Mtrs. (+) Open balcony admeasuring area 6.58 Sq.Mtrs. On the 8"
floor in wing no. ‘F’ along-with one car parking no. P-cp-122, in the scheme
| project named as ‘Amorapolis’ which is constructed upon land admeasuring
02 hector 40 ares bearing survey no. 12/4; Situate, lying & being at village
Dhanori, Taluka Haveli, District — Pune. The said owners have agreed to sell the
said flatto My Clients namely Prasanna Dattatraya Khatavkar r/at — gadakari
aali, shahpuri satara, survey no. 368/5, Plot no.7, Mrudhgand, shivdarshan
colony, satara — 415002 and have also accepted token money in respect of the
same. The said owners have assured my clients that the said flat is free from all
sorts of encumbrances & charges. Hence any person / party having any kind of
right, title, interest or claim in respect of the said flat are hereby required to meet
the undersigned in person with documentary evidence at the address given below
within 07 days from publication hereof, failing which my clients shall complete
the deal / transaction with the said owners, and thereafter claims, if any shall be
deemed to have been waived and / or abandoned.

Place — pune. Dated — 01/04/2025.

Mahesh s. More, Advocate
Office add : - Office no. 249 & 250, 1% floor, Jai Ganesh Vishwa, Vishrantwadi,
pune - 411015. Contact no. — 9822534494/ 8975619898. (R. O. No. 2504154436)
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Santaram Tarale, Advocate
Office - 18! Floor, Somnath Smurti Apts. 1644, Sadashiv

Peth, Near Shakti Sports, Tilak Road, Pune-411030,
Cell No. 9422367317.

(1. 3. WOY0EYROR)

APARNA RESIDENCY CO-OP. HOUSING SOCIETY LTD.

(Regd. No. PNA/PNA (1) HSG/(TC) 11269/2011-2012 Dt. 21-10-2011)
S.N. 126/2A/1, C.T.S./834/29, Plot No. 24, L.I.C. Colony, Paud Road, Kothrud, Pune- 411038

TENDER NOTICE

Sealed tenders are invited from the eligible, experienced
and reputed Developers for the Redevelopment of the
building referred at the above address.

Area of the plot : 5663 sq. ft.

Tender documents can be obtained from the office of
Architect, Shri. Sanjeev Oak, Mobile No. 9923107957 /
9422037402 OR

Aparna Residency CHSL office, Mobile No. 9284625824

From 02/04/2025 to 12/04/2025 latest by 6 pm
against the non-refundable payment of Rs. 5000
(Rs. Five Thousand Only) by cash or cheque, drawn
in favour of Aparna residency CHSL. The sealed
tender documents can be submitted complete in all
respect at Architect Shri. Oak's office latest by 6 pm
on 30/04/2025.

Aparna Residency Co-op. Hsg. Society
Chairman Secretary

(R No. 2504064408)
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